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Karan Sikka
Vs,
NeoGrowth Credit Pvt. Lid. & Ors.

28.05.2020
The matter has been heard through video conferencing. .

Present: Sh. Ashish Upadhyay, Ld. Counsel for plaintiff.

The case of the plaintiff is that he was Non Executive Additional
Director in' M/s. Beanie Bugs Retail Pvt. Ltd. It is the averments in the plaint that
M/s. Beanie Bugs Retail Pvt. Lid. have taken alleged business loan from defenda

no. 1 ie. NeoGrowth Credit Pvt. Ltd. It is further averred that the plaintit! h:

already resigned from the said company i.e. M/s. Beanie Bugs Retail Pvt. Lid. and

he has not personally undertaken any repayment of loan of the said company. The
Ld. Counsel for the Plaintiff has argued that the Plaintiff has not stood as
Guarantor of the loan and the recovery agent and employee of defendant ne. T{iﬂ
either visiting the house of the plaintiff or calling on his mobile nﬂmberﬁgﬁf
9871297700 for illegal demands. A

I find there is prima facie case in favour of the plaintiff and ﬂtm??'féﬁih

requirement to protect the Plaintiff at this stage. Accordingly, defendants, tl'vm'--
agents and employees etc. are restrained from visiting the house of the p Lﬂun
calling him in any manner on the aforesaid Mobile Number i.c. 9871297700 ﬁﬂ'
the purpose of alleged loan which was alleged to be given to Mis. Beanie Bugs
Retail Pvt. Ltd till the next date of hearing. However, it is made clear that in case,
the plaintiff has taken any loan from defendant no. 1 in his personal capacity or
‘stood guarantor for the said company then d_e&ndams can pursue ﬁzﬁf ¢
remedy in accordance with law but they cannot adopt illegal means.
The compliance of order 39 Rule 3 CP‘C wullhedﬁntmthmh d 8
of 07 days from today and the aﬂ‘idnﬂw horodfbe fled Within®
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